OPEN _CUURT

CENTRAL AOMINLISTRATIVE TRIBUNAL, ALLAHABAD BENCH
ALLAHABAD
Allahabad 3 oated this 31st day of July, 2000
Uriginal Application No,%7}/1999

CHAM -
Hontphle Mc, S. Dayal, A.M.
Hom iouddin, J.M.

Tapan Chatterji, son of sri F.K, Chatterji,
section Controller, pivisional Railway Manager's Uffice,
Allahabad, R/0 119A, Lukerganj( Tagakutir Road),
Allahabad. -
(sri KN Katiyar, Advocale)

e o« o« o Applicant

Versus

le union of lIndia, through the
General Manager, Northern Railway,

H,O, Uffice-Baroda House, New pelhi,

2, Oivisimal Rallway Manager,
Northern Railway, Allahabad.

3, Sr, uvivisimal Personel Ufficer,
Northern Aallway, Allahabad,

. .Respngents

€4 0 ER] (O r al)

Qn?y e Sa llﬂﬁl. A e
This application has been filed for fixation of
the applicant's pay at Rs,147/- from 12-6.1987, at

ds, 1720/- fram May 1994 a7d at Rs,06375/- from september,
1997 with all the cnsequential benefits,

2. Legrned counsel for the respondents has filed

supplementary counter reply alongwith Misc, Appl,
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No,36)/20wW0, By this Misc, Applicati permigssion ig
being sought to place the supplementary counter reply
on record, Permission is allowed, Supplmentary counter

reply is taken o record,

3. supplementary Counter Affidavit-I attached to

the supplementary Counter reply shows that under the
Rallway BOard letter No, E(E)/ii/9)/Misc/2 dated
20-08-1999, a notice dated 31-]12-1999 was issued

by the respamdents refixing the pay of the applicant
at Rs, 1480/~ w.e,f, 1-3-1987, Rs,.1850/- w,e,f, 1-5-1994
and at Rs,6200/- w.e,f, 1-5-1997.

4, Learned counsel for the applicant hzs menti med
that no pafment has s0 far been made to the gpplicant,
Legrned counsel for the respmdents undertzkes to see
that the payment will be made ToO the applicant in terms
of the order dated 3]-12-1999 annexed as Annexure.SCA-]1
to the supplementary counter reply within six weeks

from the date of communicaticn of the order,

5 The UA stands disposed of in the zbove temms,
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Member (J) Member (A)
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